C.A.T. Bench, Jaipuzr

Date of Order

COrders

28.3.2002

—

QA 4372002 with MA 19/2002

Mr.P.N.Jatti, counsel for applicant.

Learned counsel for the applicant seeks to
withdraw this OA with a liberty to file afresh,

- if so advised.

In view of the submissions made before us
by the learned counsel for the applicant, we
dispose of this OA as withdrawn -with liberty to
file afresh, if so advised.

As the . OA has been disposed of " as
withdrawn, MA ?/2002 for condonation of delay’
D

also stands disposed of accordlngly
(A.P.NAGRATH) K%ﬁm
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